IN THE CENTRAL ADMINISTRATIVE TRIBUNAL .
BOMBAY BENCH 7 -
R - -
0.A. NO: 6/92 193
TcA. NO: ——
24-9-1992
DATE OF DECISION 9-19 :
V.C.Narasimhulu Petitioner
ir.A.L.Bhatkar  Advocate for the Petitioners .
Versué'
Union of India and anothor
.Respondent
‘ r.R.K. Shetty _ Advocate for the Respondent (s)

CORAM: .,
= The Hon'ble Mr. Justice S.K,Dhaon, Vice Chairman

The Hon'ble Mr;ﬂ.Y.Pridlkar, lembe r(A)

. ’ . .
1. Whether Reporters of local papers may be allowed to sse the |
. Judgement ? , .
2. To-be referred to the Reporter or not ? T
3. Whethertheir Lordships wish to see the fair copy of the
Judgement ? . _ : )
4, Whether it needs fo be circulated to other Benches of the
' Tribunal ? !
]
. (S.K,L?H%ON)
mbm* . ' S . Vice-Chairman
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BEF(RE THE CENTRAL ADMINISTHATIVE TRIBUNAL

RGBAY BENCH _,/’(iggb
V.C.Narasimhulu,

Qr.No.951, Block No.l02,
sector - I, CGS Quarters,
Koliwada, Bombay - 400037. .. Applicant

0.A.6/92

~Yersus=-—

1

1, Union of India
through \
The Secretary,
JMinistry of Defence,
South Block,
New Delhi.

2. Engineer-in-chief,
Engineers' Branch,
Army Headguarters,
DHQ' PO,
New Delhi - 110 Gl1. .. Respondents

Coram: Hon'ble Shri Justice 3.XK.Dhaon,
Vice—Chairman.

Hon'ble Shri i,Y,Priolkar,
Member(A)

Appearances s

1. #r.A ,I.Bhatkar
Advocate for ths
Applicant. '

2. xR, K. Shetty
Counsel for the
Regpondents.

CRAL JUDGHAENT 3 : Bate: 24-9-1992
{Per $.X,Dhaon, Vice~Chairman { .

On 5th [ay,1990 a banel for promotion
to the grade of Asstt.Engineer{B/R) was formed and
announced. Applicant's name was found at Sr.No.3
in the s&id panel.iHowever, against his name there
was a note to the gffect that hezsg be promoted
on or after 15th O?tober,lQQL.‘According to the
applicant, he was actually promoted on 15th
February,l1992 whereas according to respondents
the promotion tgek:place on 9,1.1992, The case
set up by the applicant in this Tribunal is that
his promotion become automatic on l6th October,
1991. Since this right is being denisd he has
sought the protection of this Tribunal by meanéﬂar:'

of this avplication.
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e .n s, It appears, on 15th October,1988
- @ minor punishment was awarded to the applicant

to the effect that his’ increment was withheld for
a period of three years. Ubviously that period
came to an end on 15th October,1991 and that is
why on 5th Hay,1990 when the applicant was
empanelled it was made clear that he was to be
promoted on or after 15th October,199l. In view of
the clear order pasged on S5th iay,1890 the applicant's
promotion became autﬁmatic with effect from 16th
October,1991. No order was required té be passed.
It will be deemed that the applicant stands promoted
with'effect.from'léth Qctober,1991. The applicant

| shall be entitled to the pay which is normally
payable to a person ﬁolding the post of Asstt.

Enginear(B/R) with seniority.

~

3. With these directions this application
is disposed of. There, shall be no order as to costs.
0 -
e . 5
(i1, Y.PRICLKAR) | - {5.K.LHACN)
- Hember(A) . Vice-Chairman
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0A.NO.6/92 Dated: 14.6.93

Shri A.Il.Bhatkar for the applicant
3hri R.K.Shetty for the respondents,

The anly order that we need make
is to direct the respondents to make
the payment of amount due pursuant;ta
the judgement dated 24,9.,1992 uwithin
?our months. Order accordxnéiy.
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